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INTRODUCTION

I, the Chairman, Committee on public Accounts, having been authorised by
the Committee to present rhis Report, on their behalf prcsent the Fifty fifrh Repon
on paragraphs relating to General Education Department contained in the Report of
the Compuoller and Audior General of India for.the year ended 31.,March, 2014
(ceneral & Social Seclor).

The Committee considered and finalised rhis Report at the meedng held on
lst July, 2019,

The Committee place on records their appreciation of the assistance rendercd
to them by the Accountant General in the examination of the Audit Repon.

The Repon. of the. Comptroller
ended 31st March 2014 (General &
House on 23rd March, 2015.

Thiruvana hapuram,
lst July, 2019.

and Auditor General of India for the year
Social Sector) was laid on the Table of the

V. D. SATHEESAN,

Choirman,
Committee on Public Accounts.



REPORT

GENERAL EDUCATION DEPARTMENT

Performance Audit of Sarva Shiksha Abhiyan, Kerala (SSAK)

INTRODUCTION

Sarva Shikha Abhiyan is a flagship progranune of the Govemrnent of India(cOI) launched in the year 2000-Ol. In Kerala, the implementation of the
pmgramme was staned in 2002{3. This comprehensive programme is being
implemented with the objectives of universal access and retention, briaging oi
gender and social category gaps in ducation and enhancement of leaming levels of
children in the 6 to 14 age goup, SSA also focused on pmviding Inclusive
Education to all CWSN (Children \{ith Special Needs) in schools. SSA ensures
that every child with special needs, irespective of rhe kind, category and de$ee of
disability, is provided quality Inclusive Education. The progamme also aim€d ar
identification of Out Of school children (OOSC) and developing context specific
shategy to provide special training for them. The p-galnlna ."1k ,o op"n n"*
schools and constxuction of additiDnal classrooms, toilets and drinking water
facilities to strengthen existing school infrastructue. It envisagls enhancing the
capacity of tbachers by providing p€,riodic teacher taining and ihrough academic
resource suppon. lt also provides text books and support for learning achievement.
After th€ enactment of the Right of Children to Free and Compuls-ory Education
Act, 2009 (RTE Acr, 2009), the SSA framewirrk for implemematon was revised to
align various pmvisions under SSA with the legally rnandated nonns, standards
and free entitlements mandated by the Act.

The State followed a four year primary education cycle ftom class I-IV and a
thrue year upper primary cycle fronr ctass V-VU, While Standads I to IV were
categorized as Lower Pdmary Sectior! Standads V to VII were categorized as
Upper Prirnary Section and Class VIII was attiached ro High School Section. The
2011 census ranked Kerala first in thp country in total literacy rate (93.91 per cent)
and female litency (91.98 per cent), The gap tn literacy rate between male and
female which stood at 6.34 per cent as per the 2001 census, whin the SSA was
launched was reduc€d to 4.04 per cent dudng the 2O1l census.

Organlsational S€tup

The pmgramme is implemented in Kerala by a State Implememation Society
viz., PEDSK, At State level, th€ Srate prcject DiEctor was responsible for
implementation of the progamme. The district l€vel functions were imDlemented

t29D0t9.
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by District Prcject Officers, Teachers were pmvided academic rcsource support by
168 Block Resource Centres, (BRCS) and 1385 Cluster Resource Centres, 1-RCsj.
The organisational set up of PEDSK is given it the organogram given in Chan.

Block Resorrce Celurs-Unit at bbck level (In tle stab rhe unit is ar sub educiliooal distfict
tev€l)- to piovide training and on-slte srpport to schools and teachers In u6an aras, BRCS ar€
call€d as Urban Reierte Cmtres.

Clusler R€soure Cenues-Udit ai cluste! level to pDrvide trainhg and oo-sit€ suppon to schools
and teacheF.
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Audit Objectivcs

With a literacy rate of 93.91 per cent, Kerala ranks first in the country in
literacy rate and hence the Performance Audit of SSA focussed only on the
effectiveness of SSAK'S inrervbntiom in specific areas of:

. bridgng of gender and social caregory gaps in providing elementary

education and Foviding Lnclusive Education to Children with Special
' Needs (CWSN);

. gening Out of School Children in the age group of 6 to 14 to attend
. schools;

. improving the quality of education.

Audit Criteria

Audit findings were benchmarked against the criteria derived from the
following documents:

. SSA Framework for impleroentation strategies based on Right of Children
to Free and Compulsory Education Ac1 2009 (Framework).

. Manlal for Planning artd Imp]ementation of Inclusive Education in SSA
for education of Children With Special Needs (CWSN).

. The Right of Children to Free and Compulsory Education Act, 2009 (RIE
Act, 20fft).

. The Kerala Right of Children to Free and Compulsory Education Rules,
.. 2011 (Kemla RTE Rules, 2011).

. SSA Manual on Financial luanagement and pnocurement.

PEDSK Rules and Regulations.

. Annual Work Plan and Budget approved by hojecr ADproval Board,
MinisEy of Human Resource Development (MHRD), GOI.

.. . PeBons With Disabilities (Equal Opportunities, protection of Rights &
Full Panicipation) Acf 1995 (PWD Act, 1995).
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Scopc and Methodologr of Audit

The Performance Audit on ,Sarva Shiksha Abhiyan,, Kerala (SSAK)
covering the period 2009-2014 was conducted from December 2013 to Septemb€r
2014. The Performance audit on SSAK evaluated the planning and implemenration
of various interventions, in the State to achieve the overall objectives of the
programme. Five. out of 14 districts in the State were selected for audit.using
Statified Simple Random Sampting method. The disaict of Wayanad was
additionally included in a suwey on ',Out Of School Children (OOSC),, conducted
by Audit as it has been rccognisd as a backwrd region and rcsidents in the district
face special challenges as compared to the rcst of the State. The State project
Directorate of SSA, Disrict project Offices, 21 Block Resource Centres (BRCs)
and 84 schools (42 Govemment and 42 Govemment aided) were selected for test
check. Audit methodology included interviels wirh parentVguardians of OOSC
and sample beneficiary survey of CWSN in the selected BRCs (Appendix III).
prior to the commencement of audit, an Entry Confercnce detailing the scope, audit
objectives, etc., was held on 30 April 2014 with the Secretary General Education
Departnent. The Exit Conference was held on gth December 2014 in which audit
f indings were discussed.

Finances of the Programme

The expenditure on the programme was to be shared between Government ot
India (GOI) and the Government of Kerala (GOK) in rhe ratio of 60:.fO during
2009-10 which was later revised to 65:35 during 2}le_2014. The GOI share was
released direcdy to PEDSK in the state in two instalments. GoI wourd rerease an
adhoc gralt in April every yedr up to a maximum of 50 per cent of actual funds
utilized by.PEDSK in the previous year, pending approval of the Annual Work plan
& Budget. The adhoc grant was to be adjusted while releasing the subsequent
instalment due to the State, as per approval of the Annual Work plan and Budget
for the year. The State shdre was released to PE,DSK by the Local Self Govemment
Institutions (LSGIs) and GOK.

Inclusive Educarion, Academic Suppon d[ough ERCVCRCS, supply of textbookvudforms,
i nfrastructur? development, etc.

Em6kular4 Kasa.ago4 patham.nthittq Thiluvanaothapuram and Thrissur.



5

Tbble : Year-wise dehils of Receipt and Utilisation of Funds

(in crorc)

GOI GO( l3rh

FC

2009-

to

llq9o 72.8 o l,6t 228.33 l9&@ 3533 90-76 L.17

20tGu 432.19 196.61 106,55 25 2,75 it6{.2a 251,26 116.93 50_14 3Ln
2011n2 476.37 ll6,9{t 170.22 rl5,06 9.88 4ttt4 249,96 189,13 52,47 43,00

2012-

l3

523.02 la9.l! 134.rO t2r.@ 28 7.92 t!rg,22 00_25

al.st

16.10

ml]
l4

@2,91 04.25 2l)&01 120.60 29 4523A 1to.tl 101,97 t!6

2047,tf 429,23 544.$ ltB 24.66 1yrs.56 l50,l3l 73t4a

(Source: year-wise Annual Repons of SSAK 2009_10 to 2013-14)
The above table shows that the expenditure against approved out.lay during2w9-201/ was 73.48 per cent and rhe expenditu-re 

"gd;;;; recerpc was
.76.15percent.

_ -The 
expendinue dudng 2010_11 was low as additional allocation obainedcould not be utilised due to non-issue of oider for appointment of substitute' teachers by GOK and non-notification of RTE rules ,rhi.h ,r", a condition .forpurchase and supply of school uniform. Similarly, t 

" 
.rp"nAt ." i*ing the year2011-12 was low due to delay in issue of order for atr)pointment of substitute

teachers and part time teacheE by GOK.

[Audit paragraph 2.1 to 2.6 contoined in the Report of C&AG of India for the year
ended 31st Morch,2014 (cenerol & Social Se*or)l
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No?,sreceivedfromGovemmentontheafuveauditporagraphisincludedos
Appendix U.

1. The Committee enquired wherher the existing norms wert revised after the

notificationofRTEAct.ThestateltojectDirector,ssAr€pliedlhatexpendiure
for appointment of substitute teachers and pruviding of uniforms were met from

,rr" ioag", of ssA. when the committee enquircd about the appointment of

substitute teachers, Director, SSA replied that Headmaster could apPoint the

;ril; teachers by lelieving his class charge in the schools if the number of

students in the upPer primary sections are more than 100 and that of lower primary

sections are more than 150. He added that the Govemment of India had provided

fund for the payment of salary to substitute t€achers'

2.ThecommitteewasoftheopinionthatSsAwasimplement€dfoI
enhancing the learning levels of minority communities and Childrcn with Sp€cial

Needs. iegarding the dropouts in schools' the Committee noticed that out of 128

children identified, 100 belonged to SC/ST Communities' The Committee raised a

.."ri". of criticism against the school dropouts' The State Proiect Director SSA

informedthatSSAcouldnotexpendtheallocationduringfirstyearduetonon-
notificition of RTE mles which was a condition for purchase and supply of school

uniforms and could not appoint teachers due to the non-issue o{ order for

appoinment of substitute teachen by Government of Kerala

3. To the query of the Committee regdrding utilisation of fund during the

fagend of the financial year, the State Project Dir€ctor' SSA replied that the

"*lp"nditure 
ag"inst the available fund was 85'12% and the expenditure against the

total outlay was 60.95%. The Seoetary General Education department informed

that, the allocation could not be utilised fully, since there was delay in proper

rbleasing of frmd from Local self Govemment instituuons to SSA Projects and the

late sanctioning of fund during March' The non'utilisation of fund resulted in

increase in the opening balance and that would cause shortage in allotment by

Governmentoflndia.Properutilisatjonoffundcouldbepossibleonly,onthe
timely allocation of fund and the deparunent directed sSA during the year to

inform the Project details to Local Self Govemment Department' The Committee



pointed oul that regarding the deduction in Govemment of India rclease,
the problen could be solved by deducting the ouday from the plan fund of LSGIs:
Then the Secretary Generil Education depanment added that it could be done as in
the case of RMSA. The Committee then enquirerl whether any specification was
included in plan fund SpD, SSA replied that eveilthough there were specification in
plan fund, the allocation would be recieved only in the month of March.

4. The Comminee criticized that when the Govemment releases fund !o locat
self Govemment institutions in instalments, panchaya$ divert the fund initially to
other heads without allocating to SSA projects. If the fund remained unutilized
with LSGls, they would increase the expenditure by giving it to SSA. However if
the LSG institutions needed fund for other matteB, they did not allot fund io SSA
projects. The Seoetary, General Education depafiment supplemented that by non
allocating fund in timg an amount tb the tune of {120 crrore was being lost by the
state in every year

5. The Committee analysed that delay occurred in proper releasing of fund
from local self Govemment institutions to SSA Itojects and hence major activiti€s
of SSA lacked focus and it caused reduction in funher Government of India
release. The Committee s$€ssed that all measues would be hlcen for the timelv
release of funds !o SSAfrom LSG institutions.

6. The Committee directed th€ Education depaftrnent to inform the projea
details inchrding the beneficiaries well in advance to LSGD and to deduct the total
outlay from the original pran fund and to earmark it for ssA in the same manner as
it was done in the case of RMSA. The Secretary, General Education department
added that they would inform it to SSA and would take steps to improve the
coordination between SSA and LSGD.

. 7. The Finance and Accounts officer, SSA, informed the Commitre€ that
the Cov€rnment of India would release fund for uniform and salary to teacheE
through supplementary budget. Usually the amount would be granted in three
instalmenE. Even in the cunent y€ar against an amount of t 33g crore du€ ftom
GOI, only t 135 crore would be given as central mntribution for the scheme as per
the approved minutes.
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8, Considering the deduction in Government of India release and

the utlisation of fund by RMSA through advance deduction of grant from the plan

fund, the Committee decided to recommend that there should be a system for

the timely allotm€nt of fund for the SSA schemes through advance deduction of

the outlayed amount from the Plan fund well before releasing to LSG institutions in

the same manner it was done in the case of RMSA.

ConclusiorlVRecommendations

9. The Committee observed that delay in ProPer releasing of fund from local

self govemment institutions to SSA projects and hence major activities of SSA

hckJd focus and it caused reduction in further Government of India fund release'

SothecommitteedirectstheLsGdepartmenttotakenecessarystepsfortimely
release of funds to SSA from LSG institutions without diverting it to other heads'

10. The Committee direcs the Education dePanment to inform th€ project

details including the beneficiaries well in advance to LSGD and to deduct the total

out lay lrom the original Plan fund and earmark it for SSA in the same manner as it

was done in the case of RMSA. The Committee recommehds that there should be

a system for the timely allotment of fund for the SSA scheme through advance

deduction from the plan fund well befor€ releasing to LSG instituilons'

Audit Findings

Bri.lging of gmder and social category gaps and Inclusive Education for

Children With SPecial Nccds

Bridging of gender and social category gaps i'n elementary educalion was one

ot ttre goAi oi sse. Consequently, SSAaimed at reaching out to girls and childen

belonging to SC, ST and minority communities Besides' SSA was also

co riLuting to inclusive education of Children With Special Needs'

Gcnder and Social category gaPs

Though bridging the gender and social category gaps in elementary education

,"". onu oith" major objectives of SSA, District Project officers in test checked

districts stated that no study or survey to assess the gend€r or social category gaPs

in education had been conducted. SSAK in its Annual Reports for the years

2009-10 to 2013-14 reported lhat enrolment of SC/ST childrcn was at Par with

general category. lt was stated that there was no gender gap or social category gaps

as evidenced from enmlment, retention and drcPout rates'



Audit however noticed that fte repons published by the ST Development
Department and the SC Developrx:nt Depanment of the Sute (studies conducted
during 2008-2010 and 2009-2010 respectively) revealed that 23.93 per cent of ST
children either dropped out or discontinued studies. Among SCs, the report of the
departmeot srated that 9.75 per cent of the children dropped out at the school level.

There was also a preponderance of SC/ST among the OoSC tracked by. Audir. Our of 128 OOSC identilied by Audit, 100 belonged to ST and SC
communities. T\yo children belon$ng to SC community were not sent to school by
their parents because they were members of an organisation which taught their' children as per their own sltabus. .tn order to retain children in schools, activities
like vocational training, sahavasa5 camp, training in martial and folk ans, exposure
trips, tmining in bicycle ridin& p,:rsonality development camps, padanaveedf,
parental awareness, etc., were conducted iI the test checked districts. Despite
SSAK implementing these initiatives, the high percentage of children remaining
out of school among different disadvantaged and social category groups at the
elementary level of education is an issue of concem.

' In the Exit Conference (December 2014), the Secretary did not agree with rhe
number of OOSC reported by SC Development and ST Development Departments
and stated that the figues required examination. The observation of the secretarv
is not acceptable and can only be termed as presumpdve in view of the fact that
SSAK had not conducted any household survey to determine the number of school
dropouts and did not possess reliable data on euolrment, retention.and droDouts of
children.

' 
[Audit paragiaph 2.2 and 2.2.1 contained in the Report of C&AG of lndia

for the year ended 31e Morch 2014 (General & Social Secall

' Notes received fiom Govemment on the above audit paragraph is included
os Appendix II.

5 sahavasa camp: camp6 conducted to hcrp children to mingre with o6€is ,nd to fa; different rifesituations. Momt vatu* rrere conveyed to than i" O. 
""rni 

t -"eh i;* ini 
'nIri 

i"r.
6 

l:d:31:::d:I"]4b",yhood.tearning c,rnres orgadized to focus on SC/ST and minonty stUdenrswno lacK learnrqg envronment at home. under theguidance ofeducation volunteeB these studentsg.r a {l!ce ad help to improve dcir studi€s.

829n019.
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11. To the query of the Committee, r€garding the gender and social category

gaps, dte Secretary, General Education Deparlment informed that in Kerala, the

total enmlment of ghls is naturally lower compared to boys. She aiso added that

margin could be lowered with the help of local bodies.

12. The Committee observed that the repon of SC/ST depanment revealed

that 23.93% of ST children either dropped out or discontinued their studies and

among SCs 9.75% of the children dropped out at the school level.

13. The Committee was aggrieved to note that the SSA had no mechanism to

determine the number of school drop ous in every year and opined that it was also

an imponant audit observation.

14. The Committee noted that the drop out of children at the elementary level

of education is an issue of concem. The Committee directed the department to

conduct a detailed survey every year. to determine the enrollment and drop out of

cNldren. The Committe€ also suggested that a particular area should be focused

and remarked that a shon term plan was essential in this regard.

15. The Director of Public Instructions informed that SSA had conducted

learning classes in all tribal habitats like 'ooruvidhyakendrams'. The tribal

department appointed well educated persons as mental healft teachers in Wayanad

district to help children who had language dilficulties. He also added that comer

meetings, involvement of NGOs and LSGs, incentives etc. could be organised by

SSA to ensure attendance of all students in schools.

16. The Secr€tary, General Education department informed that SSA was

pmposing a new strategy in the state to cover the tribal children. She added that

survey had been conducted and SSA decided to build two boarding houses at

Edamalakkudi and Nilambur by utilising the SSA-Tribal Jund since there was more

out of school children in that area. The main purpose of building boanding houses

would be to teach out of school students,

17. When a member of the Committee remarked that it would be better to
provide temporary job on rotation basis to mothers of children in the boarding

schools, the Secretary General Education Depadment assured that it would be

imolemented at both Edamalakkudi and Nilambur.
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18. DPI informed that by co-operating with the Tfibal Depafiment, classes

were being conducted in all evenings bt all tribal habitats. ln addition to that,
Tfibal department appointed edueated p€ople frorn tribal areas as Mental Health
Teaches in ord€r to help students wh'r had language disability.

19. The Committee observed that lack of proper action plan was one of lhe
. hurdles in the implementation of the programme. The Committee dircct€d SSA to

' implement short term and long term plans to retain the children in the schools and
directed the departnent to take measures !o determine the number of school

, 
drop outs.

20. Regarding the audit paragraph the Committee dtected that at every BRC
there should be a mechanism for equal distribution of the budget allocation based

on the number of beneficiaries. The Committee noted that there were huge number
of children who were not able ro attend the BRCs. The Comdrittee opined 0rat
although the cente was planning to wind up the SSA framework, SSA pmgramme
had actually strengthened the exiiting schoo[ infrastructure in the state,

21. The State Projecr Direcror, RMSA, informed the Committee that
the secondary school level functions were implemented by the IED cell, which was
under the DPI. Eventhough the IED cell was integated to RMSA scheme,
the distribution of scholarship was monirored by the IED Celt itself.
The distribution of scholanhip b! tho IED cell was never approved by the Central
Govemment and also by many disability centres. The Central Govemment would
reduce the amount in accordance with their share in fund. Since the amount allotted
to various state Govemments were less, the state Govemment have to allocate' the balance share additionally. As thr: UCS fumished by IED cell were defective,
new schemes had not been approved for four years. Funds were provided based on

. the figures approved by Cente and not on the basis of the list of IED cell, which
resulted in the exclusion of more eligible students.

22r When the Committee wanted to know the difference between SSA and
RMSA, the State Project Direcror RMSA informed that RMSA covers nintl to
twelfth standards and the SSA also covered the stridents of eighth standard. To the
query of the Committee regarding the scholarship distibution, State Itoject
director r€plied that the CenFal Government approved the IED cell on January,
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and the plan was approved for distribution of scholarship according to the numb€r
of students in the previous year, but it would vary in succeeding years.
The Secretary, Gen€ral Education department informed that almost tlO crore was
needed for the scholarship distribution in ninth to rwelfth classes.

ConclusionyRecom:mendations

23. The Committee finds that the drop out of children at th€ elementag level
of education is an issue of concern and opines that SSA had no mechanism to
determine the number of school drop outs every year. The Committee directs the
depanment to conduct a detailed survey every year with special focus to particular
localities to determine the enrollment and drop out of children.

24. The Committee obserues that lack of pmper action is one of the major
hurrdles in Ore implementation of the programmes meant to prevent school drop
ouls. The Committee directs SSA to implement short term and long term plans to
retain children in schools and direce the department to tak€ measures to determine
the number of school &opouts.

25. The Committee remarks that high percentage of children remain out of
school among different disadvantaged.and social category groups at the elementary
level oI education and recommends to evolve a mechanism for distribution of
budget allocation on the basis of the nurirber of beneficiaries in every BRC.

26. In order to retain children in schools, the Committee dirccts the
depanment to take steps for providing temporary jobs on rotation basis to mothers
of children in the boarding schools, in a.ll Fibal habitats.

Inclusiw Education for Children With Special Needs

The term'Chil&en With Special Needs'(CWSN) refers to children who are
challenged with various problems such as that of vision, headng, speech,
orthopaedically impaired, learning, cerebral palsy, mental retardation, autism and
multiple disability. Inclusive Education (IE) ilr intended to enable CWSN to attend
regular schools like other childien. Besides, it was also important that these
children receive all rhe suppon they need to l€am adequately. The liey thrust of
SSA was on providing IE to all CWSN in glneral schools. The SSA Manual for
CWSN, April 2003 (SSA Manual) stipulated that €xpe[diture up to { 1200 per year
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couldbe incuned on a child with minimum of 40 per cent disability in line with the
Persons With Disabilities (Equal Opportunities, protection of Rights & Full
Participation) Act 1995 (PwD Act lggs). This was later revised to 13000 per year,
per child from 2010-11 onwards. The total number of children identified as CWSN
and expenditure per child during the years 2009-2014 is given in Tbble.

Thble : CWSN-Expenditrire per child

Projection of higher number of GWSN

Since the budget allocation for Inclusive Education was based on the number of
CWSN, Audit noticed a tendency to inflate the number of CWSN in the Annual
plans lormulated by SSAK as explained below:

. As per the 2011 census, there were 5377882 children in the State in the
age group 5 to 14 with 66519 disabled children (1.24 p€r cent).
The number of CWSN covered by SSAK during the years 2010-2014 was
1.84 to 2.68 times of 2011 census data.

. The Directorate of Public Inshuctions (Dpl) had fumished the number of
students in Govemment and aided schools with 40 per cent or more
disability in the category of Msually Impaired (VI), Hearing Impaired
(HI), Orthopedically Handicapped (OH) and Mentaly Retarded (MR),
The number of childnn reckoned as CWSN by SSAK in rie above
category was 2.3 Io 3,2 times more than the CWSN reported by the DpI
during the period 2009-2014.

Year No. of
CWSN

. Budget
allocation
(t in Lalrtr)

Budgeted

Rate per
CWSN (in t)

Expenditure
(t in Lakh)

Expenditule
per CWSN

(in t)
2009-10 125017 1125.15 900.00 1139.92 911.81

20r0-11 r22t57 2809.61 2300.00 2297.41, 1880.70

2017-12 12854 2994.93 239A.75 2056.04 1646.75

2012-13 164094 3445.97 2100.00 2653.22 1616.89

2013-14 778201 2370.07 1330.00 2156.01 1209.88
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The Project Approval Board of MHRD while approving.the Annual Plan of
SSAK for 201.1-15 also expressed concem on the data on CWSN and advised

sample check. On sample checking, it was found that children with mild problems

like those using spectacles had been included resulting in the number of CWSN
being inflated.

The Secetary, General Education Depa(ment admitted in the Exit
Conference (December 2014) that a sample check of five per cent of CWSN by

SSAK led to reduction of CWSN this year (20121-15) and stated that insEuctions

had since been given to follow the screening process meticulously.

As the sample check has resulted in reduction of number of CWSN frcm

U8201 during 2013-14 to 136206 dudng 2014-15, it is reckoned that SSAK had

irregularly obtained {5.08 crore on 41995 non-existent CWSN at {1210 (average

expenditure per CWSN during 2013-14) per CWSN. As similar instances of
obtaining ineligible assistance on non-existent CWSN in the preceding years

cannot be mled out, the issue needs to be investigated.

fAudit porograph 2.7.2 and 2.7.2.1 contained in the Report of C&AG of India for
the year ended 31"1 March 2014 (General & Sociol Sector)l

Notes rcceived from Govemment on the above audit paragraph is included as

fupendix IL

27. The Director of Public Instructions informed the Committee that, the

auotted expenditure per child was t3000 per year for medical equipments and for
fte appointment of teachers to provide academic suppon. He added that since SSA

followed a zem rejection policy as per the financial norms of SSA, SSA identified
98664 children in the previous years and childen having 40% disability could only
be considered as CWSN.

28. The Se$etary General Education Department informed that eventhough

l€aming disability is a real disatlility, it was very difficult to assess the extend of
disability of a child even by a medical board. The child having leaming disability
could get assistive aid from a scribe for wdting SSLC exam. The parents of
CWSN always selected a brilliant student from the ninth standard as scribe.
Hence CWSN child would get 10096 mark in the SSLC exam. The Secretary also
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requested tiat extent of leaming disability of a child would be entered in the SSLC
book. Regarding the non-availabiliry of medical assessment r€cords the committee
directed to keep the records properly.

29. The Committee wanted to know the reason for reducing the budgeted rate
of expenditue per CWSN in 2013-14 to t 1330. The Additional Secretary,
General Education department informed that the budgeted rate per CWSN was
revised to { 1330 per child. from T 12OO and later it was revised to 3000 per child.
He added that the expenditure per child includes salary of resource teachers,
m€dical equipments and resource support for providing spectacles. The Committee
came to know that even half of the alloned amounl could nol be spent for the
purpose due to increase in the number of studena and allotment of low amount.

30. To the query of the Cbmmittee regarding the irregular budget allocation
of { 5.08 crore, the Director of public Instruction explained that as per the SSA
financial norms, the SSA incurs expenses on a child with a minimum of 40%
disability and SSA would adopt zero rejection policy so that no child was left out
of the education syst€m. The Secretary, Gelreral Education deparunent informed
that a.llocation on CWSN was based on the percentage of disability and shortage of
fund was the main problem faced by SSA,

31. The Committee was aggrieved to note the audit observation that failure of
SSA to take children to assessment camps to determine the extent and type of their
disability, resulted in denial of regular medical aftention, appropnaE suppon
services and special training rcquired by them. Therefore, the Committee directed
that medical checkup should be properly conducted and those children who had
disability certificate must be exempted from attending medical camp. As the
children were forced to obtain certificate from the Medical Board each vears the
Commiue suggested rhe deparrmenr to fii the validiry p€riod of disability
certilicate upto a minimum of three or five years except those cases in which
change might happen over a period of time.

32. The Comminee decided to recommend that there should be a scientific
methodology for the early detection of leaming disabiliry in chil&en and opined
that the DPI would reson the matter to Govemment. Theo the Committe€ directed
the General Education depafiment to discuss the maner with health depa ment for
implementing this strategy.
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ConclusiondRecommcndations

33. The Committee directs the depanment to conduct proper and regular

medical checkups and to keep track of medical assessment remrds of all CWSN to

ensure that no child should be refrained from receiving eligible facilities'

34. Th€ Committee observes ftat SSA do not take children to assessment

camps that results in its failure to determine the extent and type of disability and

due to this even MR children who need regular medical attention are denied

appropriate support services and sPecial training' Therefore the Committee dfuects

that medical checkup should be properly conducted and children who already

posses disability certificate must be exemPted from attending medical camp' It

also suggests that a general validity period of three or five years should be fixed for

the disability cenificates once issued except for the cases that have a chance for

early change of status.

35. The Committee stressed the need for a scientific methodology for the

early detection of learning disability in children and directs the DPI to resort the

matter to Government. It also directs the General Education depanment to take up

the matter with health dePanment to streamline the procedure.

Lacunae in nedical assessnent of CWSN for IE

The SSA Manual advised adoption of sundard tools for the purpose of initial

identification of CWSN. Model check liss were to be used for initial screening of

children. The Manual also stiPulated that the extent of disability of a child was to

be decided in an assessment camp or in a government hospital by a comPetent

medical board. Each child identified in the initial screening was required to be

assessed to determine the extent and type of disability, th€ development level of the

child, the naturc of support services require4 assistive devices required and the

most appropriate form of special training to be given to the child. BRCS in test

checked distl'cts failed to produce to Audit case sheetVprescriptions (medical

assessment records) of all children slated to have been taken to these camPs. Audit

was therefore unable to obtain assurance that all identified children were indeed

examined at assessment camps.. Details of children reckoned as CWSN in

21 test-checked BRCs and the number of CWSN for whom medical assessment

records were available are given in Thble.
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Thble : Year-wise details of CWSN identified and availability of medical

assessment records

(Soucei Selecred BRcs)

The wide variation between the number of CWSN identified and th'e number
of CwsN for whom medical assessment Ecords were available indicated that
children were included in SSA programme without proper assessment as observed

below:

. Seventeen of the 21 selected BRCS reported that assessment camps for
Leaming Disability (LD) were not conducted. Even though four? BRCs
stated that they had conducted camps for assessment of LD, there was no
case sheet to confirm that the children werb indeed examined in these

camps.

. The details collected from 21 tesi checked BRCs revealed ftat m€dical
assessment records in respr:ct of 41.91 per cent to 56 85 Per cent of
.Visually Impaired Childreo, identified during the years 2009-10 to
2013-14 were not available.

? Chsvskka4 Chitt ril*al, Palode add wd.kkedrty.

829n0t9.

z

I

b

z

Tcd No. ot CWSN

20oqto 2otGIl 20u.t2 20tt-ll 20l!.r4

r bs
E E=

! F:

t
EEi

2
?

b
t t}€

=;
2 ffii

z
b
b gEi

4 3947 1367 5461 1655 4754 1312 1773 t07l 4459 1t41

3 1691 617 15S3 780 t724 3029 496 2730 661

5 3242 16fl) 3na z)24 36@ 2325 6477 t42l 6189 1546

6 3320 tg74 3632 983 1669 1664 6248 r5s3 2230

3. 1478 976 1581 tt24 3197 2337 7477 tua 1699

2l 13678 lflx7 r?&4 8.|()5 224,6 5829 23650 7277



18

. During 2013-14 there were 4213 identified MR children in 21 selected
BRCs. However, medical assessment records were available onlv for 1214

. MR children.

. The beneficiary survey of CWSN conducted by Audit confirmed that out
of 792 children (Appendix III) covered in the survey, medical assessment
records of z160 children (Learning Disability 210, Love Vision 205 and
Hearing Impaired 45) were not available at the BRCS. Model check lists
as stipulated by SSA were also not used for initial screening of these 792
children.

SSAK replied (December 2014) thar r:hildren who were supplied assistive
aids and children not requiring assistive aids were not usually taken to assessment
camps every year. Hence, there was variation between the number of CWSN and
the number of children in respect of whom medical assessment r€cords were
available. The reply is not tenable in view of the fact that assessment camps for LD
were not conducted in 17 of the 21 BRCs test checked and even MR chitdren
rcquiring regular medical attention were not taken to assessment camps. Thus, the
failure of SSA to take children to assessment camps resulted in failure to determin€
the e ent and type of their disability besi(les inability to assess rhe change in
degree of their disability over a period of time. children vere thus denied the
appropriate support services and special tIaining required by them.

Prtparation of Individualised Education pllan

Individualised Education plan (IEp) is a sratement shting the needs, special
services required and the possible achievement of a child having special needs
within a specified time frame. It should also state the most appropdate learnihg
envircnment for the child. The SSA Manual required preparation of the IEpjointly
by the special teacher as well as the general teacher and constantly reviewed by
the distdcvblock level functioriaries rc monitor the individual . performance of
each chiltl.
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Data collected ftom 21 test-checked BRCs revealed that IEPS were prepared

o y in 0.76 to 2.27 per cent of CWS){ during 2009-2014. No IEP was prepared in
any of the 792 cases of CWSN covered in the beneficiary suney conducted by

Audit. Failure to prepare IEPS has rcsulted in inability to review the progress and

.monitor the individual performance of ehch CWSN.

SSAK replied (December 2014) that considering the lapses in preuous years,

instructions were since issued to prepare IEP for all categories of CWSN and to

examine them periodically.

[Audit paragraph 2.7.2.2 anc] 2,7,2,3 antained in the Report of C&AG of tndia for
the yeor ended 31'I March 2014 (Generol & Social Sector)l

Notes rcceived ftom Govemment on the above audit paragraph is included as

Appendix IL

36. Regarding the audit pala about the preparation of Individualised

Education Plan, the Committee asked whether the IEP was being prepared and

sought for the details of sufficient Eaining, if any, g.iven ro the general school

teachers for preparation of IEP. The state Project director, SSA replied that the

details available with thein would be furnished.

Condusions/Recommcndations

37. The Committee directs ihe depanment to fumish the details about

th€ preparation of lndividualised Education Plan and details of taining given to the

general school teachers for preparation of lEP.

Assistanc€ to Visually Impaired

The SSA Framework for Implementation stipulated that all children requiring

assistive d€vices should be provided with aids and appliances, obtained as far as

possible through convergence v/ith the Ministry of Social Jusdce and

Empowerment, State Welfare Departments, National Institutions, ALIMCd,
voluntary organizations or NGOS. lt was also stated that SSA funds could be used

if aids and appliances could not be obtained through convergence.

S Anifcial Limbs Manufrcludng Corpontio[ of Lrdi&
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Braille is the most important literacy tool for early childhood students who
arc blind or severely vision impaired. In the absence of Braille, children have to
learn by listening to lessons and clear grades with the help of scribes who can read
out to them and write their exams. The probability of children withour access to
proper Braille reading and writing skills dmpping out of schools are greater as they
are dependent on external assistance. Following were the details of blind CWSN
identified by SSA in selected districts during 2009-2014.

Table : Year-wise details of blind children uncler SSAK in selected disrricts

District No. of blind children

2009-10 2010-11 2071-t2 2012-13 2013-14

Thiruvananthapur
am

56 57 60 68

Pathanamthitta 0 0 0 I 4

Ernakulam 1 15 8 2Q 16

I nnssur 24 26 36 38 39

Kasaragod 5 10 OJ 32 65

(Source: Disrrict hoject Offices of SSAK)

Audit noticed that the blind. CWSN in the above districts were not Drovided
with Braille Books; Braille Kits and audio equipment during
2009-2014. Braille kits and Braille text books were not supplied by SSA to any of
the 14 blind children covered in the survey. Howevet fqur children received
Brailh kits fron other sources.

SSAK admitted (December 2014) rhar i.r was not providing Braille Kits and
Braille Books under the impression that the bund children received these materials
from Kerala Federation of Blind through DpI and that steps have been initiated to
make available the materials during 2014-2015. The reply indicates the failure of
SSAK to effectively co-ordinate with other agencies to ensure that the blind
cNldren were provided with Braille assistive aids. Failure of SSAK to ensur€ that
blind children obtained learning aids and the resultant difficulty of blind children to
leam despite attending regular school is cause for concem.
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[Audit poragraph 2.7.2.4 contained in the Report of C & AG of India for the year
ended 31st March 2014 (General & Scx:ial Sector)l

Notes rcceived from Gwemment on the obove audit porograph is included os
Appendix II.

38. To a query regarding ensudng the availability of Braille kits to the blind
students, the State Project Director, SSA r€plied that, SSA nor only provided
Braille kits and Braille books to the sNdents, but also conducted Braille eiams to
blind or severely vision impaired students.

Conclusions/Recommendations

No comments.

Engagement of Resource Tbacherr for CWSN

Resource Teachers (RIs) were specially qualified reachers capable of
teaching children with special needs in all settings. Their main role was to provide
remedial assistance to a child in those content areas in which her'she is having
comprehension pmblems in a regular classroom. These teachers were expectd to
assess CWSN, teach the use of aids and appliances, prepare teaching material,
design specific ieaching activities, provide remedial teachin& prepare individual
education plan, monitor the performance of CWSN etc. RTs also advise the
general teacher on how to cope with the needs of special children in the rcgular
classroom. !t was envisaged that these RIs would travel from school o schgol in a
block/cluster acmrding !o need.

The SSA Manual required that as far as possible, RTs were to be appointed
ftom each area of disability viz,, visual impaiment, hearing impahment and
mental rctardation. The number of RTs needed in a block would depend on the size
of the block and the number of CWSN in the block. The category wise details of
the number of CWSN in test checked 21 blocks and thb details of RT! engaged by
SSAK and their deployment across blocks is given in Appendix IIL

Audit noticed that SSAK failed to offer CWSN resource suppon as envisagd
in the SSA Manual. In the 21 test checked blocks, 23650 CWSN were provided
resource support by 189 RIs. Audit analysed the deployment of RIs with reference
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to the various categ3ries of CWSN in the 21 selected BRCS during the year

2013- 2014 and observed as follows;

. There were only nine RTs to attend to 9880 Msually Impaired in the test

checked BRCs. In 15 of the 21 BRCS, 7041 Visually Impaired were not

provided the services of trained RIs. In BRC Chavakkad, only one RT

was deployed to provide resource suPpo to 834 such childen.
Beneficiary survey conducted by Audit also revealed that 10 out of

14 blind children were taught by resource teachers who were not Braille

rained.

. None of the 3990 children suffering from Learning Disability and 310

children suffering from Autism were provided with the services of
oualrlleo Kls.

. Children suffering from Cercbral Palsy (294) in 18 of the 21 selected

BRcs were also not provided with services of qualified RTs.

. In 12 of the 21 BRCS t€st checked, 1699 children classified as Headng

and Speech Impaired were denied the services of qualified RTs.

Audit analysed the pmfile oI RIs to determine reasons for the skewed

deployment of RTs. It was seen that 142 of the 189 RTS (75 per cent) had

specialis€d in Mental Retardation (MR) even though only U.81 per cent of the

CWSN were. categorised as Mentally Retarded. The disproportionately large

number of RIs with specialisation in MR resulted in chil&en with other disabilities

being deprived of suitable resource support. Moreover, the number of RTs

appointed was not commensurate wit}l the number of CWSN. D€sPite the

stipulation that the number of RIs needed in a block would depend on the size of

the block and the number of CWSN in thb block, SSAK admitted (January 2015)

that no norms on ratio of CWSN to RIs had been fixed.

SSAK shr€d (January 2015) that ftom thb next year onwards, posting of RTs

would be made according to qualification in each category It was also stated that

most of the RTs were trained in the area of MR and that they had provided

multi category uaining to equip the RIs to handle all categories of CWSN. During

2013-14 multi-category training was imparted for ten days to all RTs which was

admittedly not sufficient. It funher stated that it had since been decided to deploy

RIs who have special training to suppon the blind in the next academic year.



The reply is not acceptable in view of the fact that SSAK failed to adhere tothe stipularions contained in the SSA Manual which required appointment of RTsfrom each area of disability viz., visual impairment, hearing imparrment, etc.
Failure of SSAK to draft norms for determining th" app.opri-"te disabiliry wise
CWSN-RTS ratio resulting in its inabitity to pmvide academic suppon to hrge
number of CWSN is inexcusable.

r 
Functioning of Resourt€ Tbachers

The problem of inadequate number of RTs to attend to the requrremenb of' cwsN was further compounded by the fact that out of 16r RTs for which the
school visit details were available at BRCs, 139 RTb did not utilize even one thirdof the school working days for providing resorirce suppart to CWSN attending
schools. While 15 RTs made school visits for only one ,o iO auyr, 74 visited for 21.
to z() days and 50 RIs for 41 to 60 days during 2013_14.

Failure of RTb to make regular school visits depdved CWSN of the much
needed support and resulted in payment of rrmuneration to RTs for services which
they had not rcndered.

[Audit poragraph 2.7.2.5 and 2.7.2.6 contoined in Ue neprt o1 C * eG of Initia
for the year endid 31si March 2014 (ceneral & Socidl Sector)l

Notes received from Governmmt on the above auilit paragraph is included as
Appendix n.

' 39' The Committee noted rhat 17-g796 0r the cwsN \r,ere categorised asmenhlly rerarded, but 75% of thr

rhen the committee 
",k.d 

*h";":':,,H:,.::"ffffi Hti::: fi,."T'suppon the blind and hearing impaired children, the state project Director SSA,
informed rhat the recruitment of teachers should be based on basic qualification,
such as plus t!r'o wirh degreey'diploma with special education etc and ssA had
given training to them. Then the Commiftee observed that SSA failed ro adh€re to
the stipulations required for appointment of resource teachers from each area of
disability viz., visual impairmenL hearing impairment, etc.
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40. The Committee asked whether any norms m ratio of CWSN of RTs were

prepared, State Projed Director, SSA informed the Committee that one BRC

*qoi.", S CWSNs and during Pr€vious year it was 8' The number of Resource

Teachen approved by MHRD in Kerala were 795 and previously it was around

1800. T|e Govemment pmvided state fund and issued orders to appoint the excess

teachers. He added that SSA had given training to all resource teachers on Braille

writing arid decided to deploy resource teachers to meet the nds of the blind

"*Y;":"..n 
"" 

t", t the opinion that teachers were aPPointed in all

places irrespective of the number of CWSNs' Therefore the committe€ de'ided to '
,""orn*"odthatthenumberofresourceteachersappointedshouldbe
commensurate with the number of CWSN'

ConclusionVRccommendations

42.ThecommitteeobservesthatSsAfailedtoadheretothestipulations
r€quired for aPPointment of resource teachers and directs that the department

,iluta t"f. ut ort care to train. the resource teachers to support children suffering

from each tyPe of disability like blindness, he3ring impairment etc'

43. The Committee r€marks that same number of resource teachers are

appointed in the BRCS inespective of the number of CWSN trained there which

resuls in uneven distribution of suppon services. The commitiee suggests that the

number of resource teachers aPpointed should be commensurat€ with rhe number

of CWSN.

Enrollmcnt and Retention in Schools

Accord.ing to the RTE Act, 2009, which became oPerational from l April

2010, every child in the 6 to 14 age group shall have a right to free and compulsory '

education. SSA aims at universal access and retetrtion of children'

Enrollment

Net EEollment Ratioe (NER) is an achievement indicator that reveals the

level of eruollment of children of the age-goup in schools ln its Annual RePons

for lhe years 2009-10 to 2012-13, SSAK reckoned the NER of children in the age

9 it 
" 

N"t gn-U|n"nr Ratio is calculakd by dividlng the numier of stud€nts 
-eruolled 

eho aie of the

ofdcial age-group fo. a glven level of education by tie Population for the same age{Ioup

atrd Edtiplying the .esult bY lm.



25

group 6 to 14 in Kera.la as 10O per cent. NER.of 100 per cent was indicative of the

::l-11 i, children_inrhe eligiure age group were 
"'"roriJ'" *ito. However,the annual repon of SSAK for 2013_14 reponed a lower NEn of Oi.+e to. p.im"ry

section and 82.26 for upper primary section; since ssAK did not possess verifiable
data on the actual population in the age group 6 to 14 and rheir *i"";;.i;#;
sfatus, audit could not get an assuanc€ aboui the accuracy of i.ffn af"ir"O.
School Mapping

Tte presence of a school at appropriate locations is an essential prerequisiteto. universal elementary education. Universal access to 
"l"r"rrt 

ry eduCationrequires a school within the reasonable reach of all children. Ruie 6 of the KeralaRTE R[les, 2011 define the limits of neighbourhood sch*irii 
"rlo""Llor"* "nathree kilometres for children in class I to V anal VI to VIII respectively. In brder toobtain a clear picntre regarding the.availability of schools ana'to ia"ntity gup, .oaareas where ney schools needed to be opened, SSe f*rn"rr"rff", i.plementadon(Framework) require states to map neighbourho"d, .J li"k-;;; .o specificschools. It was envisaged rhat school ,"pp.g ,"odJ in.irl" lt-j^.n"ironln"otbuilding in the village (ii) conduct 

" 
t o*.'t ola"ru.""y t rl O*O.l#* , 

" 
ur"pindicating different households, the number of children in each household.and their

111t1:fj:1..",*" 
in school (iv) pr€pantion of a viltage/school educauon rcgister(v) presenta0on of the map and anelysis to the peopl-e -a [y p."f"."tion ot 

"proposal for impmved education tacilities in the vittage which would form thebasis of the schoot Development ptan mandated 
""d";;;;;;; 2009. thefollowing were nodced in this regard:

. During 20cF,-2014 SSAK anempted school mapping twice; once in June
2010 by a Non-covemnenhl Organisation (Nco)_;aifui: which failed
to provide a tlear picture on the need for establishing more schools. Agajn' school mapping was conducted during 2013-14.iy ssex ttremsetves
reckoning distance to neighbourhood schoot t-m a'.urdira" .ne criterionfor identifying un-served a;:as. However, the annual plan for 201.!15

l0 Neighboufiood Schools _ 15 a schoot torated 
-yrjil,he.delled lltrls or alea of n.ighbourhood,which has b€en notified by $e srata covmDent unOer tle Srate rftiiiJ-- ". ,'

11 Wad-Wad is tlrc name call€d for the teritorlal alra of a Local Self GovemDent Insuturion for thepupose of electioo of a merDber.

n92'0t9.
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prepared on this basis and submitted to MHRD was found defective as the

number of wards with no school which was stated to be zero in 2011-12

and 2013-14 anDual plan proposals, rose to 1107 and lgr|8 r€spectively in

the annual plan proposals for 2012-13 and 2014-15. The MHRD, in the

' State Plan Appraisal RePort also observed that the change in status of

'Access to school' as reported by SSAK was sudden and inexplicable,

Thus the failure to conduct an effective school mapping exercise resulted

in failure to possess accurate data on un-served habitations in the State'

. Audit observed that in areas where schools were not viable, SSA norms

provided for alternative provisions like residential school and

transponation facilities to enable children to obtain full time schooling. As

per the Annual Plan 201+15, SSAIi proposed to provide tansportation

facility for easier access to schools to 391 childrcn who were living in

un-served habitations. The proposal was not apprcved by MHRD citing

the reason that the State had not defin€d the area/limits for children

eligible to avail this provision. This has resulted in children being

deprived of transportation facility, rnaking it difficult for them to reach

school.

. During the course of Audit, the audit team surveyed 128 ooSC'

The survey revealed that 18 chilclren did not attend the school as school

was far away from places of their residence. Out of nine children who

never enrolled in school, five did not enroll as the distance to the nearest

school ranged beMeen six and 28 kilometres.

The RIE Acti 2009 fixed a target of three years, up to 31 March 2013, for the

establishment of neighbourhood schools. Even 20 months (November 2014) after

the target time frame set by the Act, SSAfiI failed to conduct a comprehensive

exercise to identify gaps and areas where new schools needed to be opened'

[Audit parograph 2,8, 2.8.1 and 2,8.2 contsined in the Report of C & AG of India

for the year ended 31st March 2014 (Genercl & Social Sector)l

Notes received from Government on the obove audit porograph is included os

Appe ix lL
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44. The Committee noticed that school mapping conducted in 2013-14 and

20121-15 were defective and when enquired about it the Special Project Dtector,
SSA informed that they had calculated the distance of every school in Kerala and'
completed school rnapping. Then, the Committee asked whether the state had

defined area/limits for the children eligible to avail transportation. The Secretary,

General Education department infonned that according to Kerala RTE Rules, 2011,

the limits of neighbourhood schools as ooe and half kilo metres and three

kilometres. Then the Committee as}:ed whether SSA had identifred areas were new

schools needed to be opened. The Secretary General Education department

informed the Committee that the Govemment had not taken any policy decision lor
the appointment of new teachers. The Committee directed SSA to identify
locations to build new schools, schools that require upgradation, provision for
availing vehicle facility, unaided sr:hools for promising 2596 free education and

report to General Education department.

Conclusiors/Recommendations

45. The Committee recommends that SSA should identify locations to build
new schools, schools that r€quire upgradation, provision for availing vehicle

facility, and unaided schools fo! promising 25Vo free education and insists the

General Edncation Department to fumish a detailed report on this.

Out of School children

A child is categorised as 'Out Of School'if the child is either not enrolled or
has discontinued studies from the school. SSAK repoded in its Annual Report for
2013-14 that Net Eniollment Ratio (NER) was 85.48 for primary section and

82.26 for upper primary section. .Age-wise population data obtained from the

Census depanment, MinisFy of Home Affairs, GOI revealed that the population of
children as per the 2011 census, in the five to nine age group (primary section) was

2555112 and that of children in the 10 to 14 age group (upper primary section) was

2822770, Thrrs, NER of 85./t8 for primary section and 82.26 for upper primary

section would show that at least 371002 children in the primary section and

500760 children in the upper primarT section did not either enroll or had dropped

out from schools. However, SSAK identified only 2188 OOSC in the age group of
6 to 14 in the State during 2013-14. The fact ftat there is no correlation between
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the number of OOSC and NEl., both arrived at by SSAK, indicates thar rhe vital
education data possessed by ssAK was unreliable and courd not be used for
planning purposes.

During the course of audit, we surveyed l2gD OOSC in the age group of 6 to
14 and conducted interviews with the children or their parents/guardians in the five
selected districls and Wayanad. While 119 children were drop guts from schools,
nine had not enrolled in school. Of the 55 OOSC located in Wayanad district, one
child dropped out of school due o Sickle ceU anaemi4 a health problem typical to
the district of Wayanad. The iletaits of OOSC are given in Thble:

Thble : Reason-wise details of Out Of School Cihildren

Reason for being OOSC Number of OOSC

ST sc Minorities
(except

Christians)

OtheIs Total

School far away t2 ) 0 1 t8
Povedy 2 0 3 7

Illness t 1 5 74
Par€nls not interested J '7 0 0 10

Child not interested 40 77 3 7 67
No transponatipn facility I l) 0 0 1

Poor teaching /Absence of
teache$

0 r) 0 0 0

Lack of toilervfumiture in
school

0. 0 0 0 0

Other reasons 3 0 4 4 11

Total 68 32 I 20 r28

(Source: OOSC Interview records)

12 Thiruvananthapuran -18;
Wayarud -55

Pathanamthira -3; EmakulaE- 10: Thrissur -15; Kasaragod-27 and
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. SSAK stated that fte problem of OOSC r.rras a serious issue and they were
trying out new strategies like home visits, comer meetings, involvement of NGOb
and local bodies, providing incentives, etc., to bring the ciildren to school.

Multi Grade Learning Centres (MGLCs)

MCLCs are generally single teacher schools, functioning in rcmote and
coa$al areas, teaching children of Standards I to IV. SSA providld for opening of

. MGLCS as. altemate schooling faci.lities for pmviding rducation to children in
un-served habitations. They were envisaged as transitory rieasu€s to prcvide
schooling till such rime as regular full time schooling faciiities coJA be provided

- 
in the area concemed.

Mainstrcaming of children in MGLCs l

, ., . 
Tlt"-T! ta, 2009 stipulated providing of tull time schooting facilities ro all

children. MGLCs therefore, had to be upg."d.d to regutar scnjs and children
studying rhere mainstreamed into full time schools in i time boirna manner. The
SSA Framework also pmvided for closure of such MGLCs which werc not
rcquired to be converted into a r€gular school on account of an existing
neighbourhood school. The Annyl wo* plan- & budger of SSAX for rhe year
20121-15 revealed that 321 MGLCS with 579213 student were funcuoning in the
State during 201&14. One hundred and thirty four of these MGLCS with 2632
students werc functioning in the test checked dlstricts as detailed in Thble.

Tbble : District-wise details of MGLCS

District No. of MGLCs No. of students

Thiruvananthapuram 23 277

Pathanamthitta 7 37

Ernakulam 7

Thrissur 2 10

Kasaragod tt 1433

Wayanad 39 729

Tbtal 134 2637
(Source: Annual work plari & budget for the year 201415 of SSAKj

13 Scheduled Case 498; Scheduled Tiib€ 2612, Minoriti.s 2092 and oth.ls S95
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It was observed as follows:

. In May 2013, the Dir€ctor of Public Instruction @PI) subrnitted a

prcposal to GOK for upgrading 1U MGLCS (including 35 MGLCS of the

134 MGLCS) as Lower Primary Schools stating that land was available'

Upgradation of these 111 MGLCS was pending as of November 2014'

Failure to upgrade MGLCs resulted in children studying in these MGLCS

without full-fledged schooling facility.

. In Thiruvananthapuram district, 14 MGLCS with 174 childr€n (2013-14)

out of the 23 MGLCS mentioned in the above Thble, were functioning .
even though there were schools within reasonable distance' GoK had

stipulated (March 2014) that for upgradation of MGLCs' the minimum

requisite distance from the nearest Govemment/Aided school should be

three Kilometres. Audit noticed that the distance between the 14 MCLCs

and nearest schools was 0.5 to 1, 1'5 to 2 and 3 Kilometes for six, seven

and one MGLCS resPectively.

The Secretary, General Education DePartment stated in the Exit Conference

that they were aware that educational volunteers working in some of the MGLCS

were persuading parents to send their wards to MGLCS to avoid loss of their

employment.

Failure of GOK to close down such MGLCS just to provide protection of

employment of educational volunteers as stated by the Secrctary is not accePtable

since inaction of GOK has resulted in depriving children reguiar, full time

schooling facilities as mandated in the RTE Act, 2009.

fAudit paragraph 2,9,2.10 ond 2.10.1 contained in the Report of C & AG of India

for the year ended 31" March 2014 (Generol & Social Sector)l

Notes received firtm Government on the above audit paragraph is included os

Npendb< II.

46. The Secretary General Education dePanment informed the Committee

that as per the RfE act, 2009 all MGLCs had to be upgraded to regular schools

and children studying ther€ wer€ mainstreamed into full time schools in a time

bound manner.
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Conclusions/Recommendations

No Comments.

Quality of education impart€d under SSAK

Supply of Thxt books

. SSA envisaged providing rext books, ftee of cost to all childnn of standads I
to VIII studying in Govemmenvaided schools. However, since GOK was
supplying free books to students of standard I under Srate plan, SSAK confined

- distribution of free text books to the children of standards II to VUI. SSAK fixed
the upper ceiling for supply of ten books at { f50 per child at rhe primary level
and { 250 per child at the Upper primary level. During 2009-2014, SSAK had
spent { 2zt8 crore under the intewention, .Free text book supply,. Audit notic€d
that 69 per cent of the schools test checked did not maintain records of text books
supplied to schools free of cost and distributed to students. Out of g3 test checked
schools, 27 (33 per cent) reported that there was delay in supply of text books
during 2013-14. One schoolrl did not respond.

The Kerala Book and Publications Society which prints and supplies the

books stated rhat defective indenting by schools was the reason for delay in receipt
of books in schools. The society suggested that the indenls should be verified by
Assistant Educatidnal OfficeF/District Educarional Officers for ensuring their
correcmess and print order should be proper for timely disuibution of books.

SSAII replied (November 2014) that Text Book Department was resDonsible' for distribution of books. SSAK funher stated that it was only a funding agency
and hence had no, role in the prinring and supply of text book. The reply is not

" acceptable since SSAK failed to ensure effeaive utilisation of its funds.

fAudit parograph 2.11 onil 2.11.1 contained in the Report of C & AG of India for
the year ended 31st Morch 2014 (General & Sociql Sector)l

Noaes rcceived ftom Govemment on the obove audit parogroph is included os

Appendix I.l.

14 Govemment Upper Primary School, rr'e ikulangara
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47, Tb the query of rhe Committee r€garding the timely supply of text books,
the.Secretary informed the Comminee that the Kerala Books and publication

Society which printed and supplied text books and indents were verified by the
DPI for ensuring the correctsress and print order. SSA was only a finding agency

and had no role in the printing and supply of text books. The Cornminee directed
that SSA should prepare a calendar for the print order and indenting for the timely
distdbution of books.

Concluslons/Recommendations

48. The Committee directs that SSA should prepare a calendar for the print
order and indenting for the timely distribution of books.

Assessnent of learrring levek of children

As per Rule 7 (1) of the Kerala RTE Rules 20I1, it is the responsibility of the

Govemment to monitor regularly the levels of leaning of children in all

.Govemment, aided and un-aided elementary schools in the State and to conduct
evaluation of learning outcomes in five per cent of the schools tluough an external
agency and bring out annual rcpons on the quality of elementary eilucation in the
State. No such evaluation was conducted by the Director of public Instruction
during the period from 20U-12 ro 2013-14.

' At the instance of Audi! the State Council of Educational Research and
Training (SCERT), Kerala conducted a study to assess the level of achievement of
leamers at the primary level, Sample population of children studying in Standards

IV and VII were administered standardized tests in Malayalam, English,
Mathematics and Science (Envircnmental Scienc.e for Std IV and Basic Science for
Std VU) to assess learning levels since standards IV and VII were exit levels for
lower and upper primary education sysrem in Kerala. Even though the study
envisaged testing children in five districts (Thiruvananthapurah, pathanamthitta,

Emakulam, Thrissur and Kasaragod), SCERT had completed data analysis of only
Thrissur district during finalization of this performance report.
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The results of the study of achievement levels of children in Standards IV and
VII in Thrissur disrrict revealed as follows:

. Assessment of proficiency in wdting and vocabulary skills in Malayalam
of Standard IV students revealed that 33 per ceni and 21 per cent of
learneE did not obtain even a single score in writing skills and vocabulary
respectively. While performance of nearly 10 per cent of students in
Mathematics was very loq only a negligible pei cent attained expected
level of performance in Environmental Science.

. Children in Standard VII performed poorly in Marhematics and Basic
science.

. A significant number of children in Standard VII could not write in
Malayalam.

The results of the study indicate the necessity for GOK/SSAK to address
th€ problem of childreo not having the basic level of knowledge requir€d
for tlem to be able to cope with the leaming requirements in the next
higher grade.

[Audit paragroph 2.11.2 contained in the Report of C & AG of India for the year
ended 31"' March 2014 (General & Social Sector)l

Notes received from Govemment on the obove audit pqragraph is included as
Appendix IL

49. When the Committee €nquired about the assessment of leaming level of
children, the Secretary informed the Commimee that the Govemment had taken
steps b conduct evaluation of learning outcomes through SCERT. In order to
assess the leaming outcomes, the Government had conducted National Assessment
survey twice and some special efforts had been taken to be applied in class rooms
to enhance the learning levels of backward children.

Conclusions/Recommendations

No comments.

Academic suppon rrough Blocl Resource persons

Teachers in GovernmenUaided schools were provided academrc resource
support through a network of 16g Block Resource Centres (BRCS) and 13g5
Cluster Resouce Centres (CRCS). Cluster Resourc e Centres are sub_sections of

829nOIg.
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BRCS. Block Resource P€rsons (BRPS) were r€quired to Provide on-site suPPort to

teachers of schools under the BRc. BRPS include Block Resource centre (BRc)

Tniners and Cluster Resource CenEe (CRC) Co-ordinato6 CRC Co-ordinators

rere ,"rponr'iblu to provide on-site suPPort to teachirs intheir clustel5 Both BRC

trainers and CRC Co-ordinaton reported to the Block Programme Officer (BPo)'

There were 215 BRC traineB/CRc Co-ordinators in th€ 21 test checked BRCS'

Deployment of Btock Resourrce Persons

The SSA Manual on Financial Management and Procwement required block

having more than 100 schools and smaller blocks to be provided with 20 and

10 BRPS respectively in BRcs and cRCs Pur together' These BRPs were to be

deployed in.BRis and CRCs as resource persons' Of the 21 selected BRCs' all

except two (Kothamangalam and Kasaragod) had less than 100 schools' ranging

ftom 35 to 93. Details collected from the selected BRCs for the year 2013-14

r€vealed that more than 10 BRPs were posted in nine of the nineteen BRCS having

less than 100 schools. In Palode and Parassala BRCS having 77 and 71 schools'

the number of BRPS posted was eight and 19. In the two BRCS having more than

100 schools, bnly eight BRPS Per BRc were Posted' Since the BRPS were required

to provide academic suppoft to teachers in the schools under the rcsPective BRC'

posting of BRPS without cousidering the number of schools indicated that

the di:ployment of BRPS was not judicious.

The Secretary stated in the Exit Conference (December 2014) that the

deployment of BRPS was a problem because they were reluctant to work in hilly

and remote places. The reply of the Secretary is an admission of the helplessness of

Government to deploy the BRPs across the State, based on the needs'

fAudit paragraph 2.11 3. and 2'11.3.1 contained in the RePort of C & AG of India

for the year ended 31st March 2014 (General & Social Sector)l

Notes received ftom Government on the obove audit paragraph is includ€d as

Appendix IL '

15 A group of schools in a Palchayd/Municipality area.
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50. When enquired about the steps taken for need ba6ed deployment of BRps
in hilly and remote places, lhe State project Director replied that nobody was
willing to work in remote places which resulted in shonage of BRps. The
Secretary informed that special training is being grven to those schools for not
going backward from the National achievement survey. The Committee directed
the depanment to take a sample survey before November and the Secretary agreed
to do so.

C onclusions/Recommindations

51. The Committee recommends that the General Education Department
should tal{e appmpriate steps to ensure better performance of the. state in the
national achievemeni survey and sample surveys should be conducted once or
twice before November every year

Effectiveness of BRCS

The RTE Act mandates prcvision of training facilities as well as good quality
education. BRCS and CRCS were the most cdtical units for pmviding training and
on-site support to schools and teachers. Deta s collected from the.2r selected
BRCs revealed the following.

. BRCS were required to function as repository of academic resources
including Information ald Communication Technology, science and math
kits, teaching/leaming material in different curricular areas, including pre-
school material and material for CWSN. All the selected BRcs reDoned
that academic resources available were not adequate.

. BRCs were to organize teacher bainings based on requirements of
teaches otserved during school visits. Sixteen of the test-checked BRCs
did not maintain data on the training needs of teachers. In the absence of
data on aaining needs, Audit could not assess whether the requirements of
the school teache$ were satisfactorily met.

. BRCs had to ensure regular school visits and on-site suppon by BRC
trainers to address educational and other issues r€lated to school
development. Audit analysed the activities of 44 BRC Ttainers in
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19 selected BRcs who were in service during the whole of the academic

year 2013-14 16. It was noticed that the number of days sPent by them for

imparting training and school visits to provide on-site support to teachers

were limited. Seventy three per cent of them spent less than 41 days for

providing academic suppon to teachers during the academic year

2Ol3-2O14- Thus, BRC trainers who were exPected to provide adequate

academic support to teachers Iailed in their mission.

Abo]lt the deficiency of on-site support, Secretary stated that

the deficiency was due to engaging BRC trainers for other non-acad€mic works

and that the situation has improved this year. The engagement of BRPS in

non-academic works and resultant inability to Provide academic suppon to teachers

is an unacceptable practice.

Functioning of CRC Co-ordinators

In the Annual PIan of SSAK for the year 2012-13, MHRD sanctioned the

appointment of 1190 CRC Co-ordinators. The State Government introduced a

comprehensive education package in 2011 Ior the aPpointment and deployment of

school teachers in General Education sector. As part of the implementation of the

package, Government approved (March 2012) the liss of teachers (1419) who had

worked in aided schools and were refiench€d from sewice due to reduction in

number of divisions on account ol decrease in number of students and also

127 speciaiist teachers (teachers trained in Music, Physical Education, Sewing,

etc.). As tle Annual Plan of SSAK for the year 2012-13 Provided for appointment

of 1190 CRC Co-ordinators, Gov€mment deputed the refienched teache6

including 127 specialist teachers {or 10 days training. On completion of the

training, these teachers were appointed as CRC Co-ordinators under SSAK.

The State Project Director of SSAK further issued instructions (April 2013)

to District Project Officers to retain the teachers appointed as CRC Co-ordinators,

until further orders.

16 Mullassery and Anthild(ad BRCS bad no BRC Trainer with 10 months service during the academic
year 2013-14.
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Audit observed that since CRC Co-ordinato6 were required to provide
on-site academic support to teachers, appointment of 122 specialist teachers as

CRC Co-ordinators did not serve the intended purpose of providing on-site
academic support to teachers. Audit also noticed that in the seleded BRCS, 34 out
of 124 CRC Co-ordinatoE had service of only up to three years .in school and that
30 of them were retrenched prior to 2007-08, the academic year in which the

, cuniculum was revised. Thus, their ability to provide on-site academic support to
teachers was questionable. In the test checked BRC5, Audit notic,,d that out of 124
CRC Co-ordinators, 56 Co-ordinators (45 per cent) did not visit even.a single .

. lchool for providing on-site support during 2013-14. While on-site Support was
provided by 33 Co-ondinators (27 per cenr) for 1 to l0 days, 22 Co-ordinators (18
per cent) provided on-site suppoft for 11 to 20 days:

Appointnent of retrenched teachers with inadequate experjence and posting
of specialist teachers as CRC Co-ordinators indicate thar the .posts of CRC
Co-ordinators sanctioned by MHRD were used to accommodate retrenched
teaches. Besides, persons appointed as CRC Co-ordinators did not provide
stipulated on-site support resulting in failure to achieve the intended objective of
enhancing the capacity of teachem.

The Secretary stated in the Exit Conference (December 2014) that all CRC
Co-ordinators were trained teachers and the effectiveness of specialist teachers
working as CRC Co-ordinators would be examined. The fact however remains that
retrenched specialilt teachers appointed as CRC Co-ordinators would not be able
to provide the required on-site academic suppon to teachers.

! [Audit paragraph 2.11.3.2 to 2.11.3.3 contained in the Report of C & AG of India
for the yeor ended 31"' March 2014 (General & Social Sector)l

. Notes received fron Government on the obove audit parograph is included as
Appendix II.

52.The Committee noticed the audit obseryation that as the specialist
teachers were not competent enough for providing on site acad(:mic support and
taining to school teachers, their appointment as CRC Co-odinirtor defeated the
very purpose of CRCS. Th€ Committee enquired about the steps taken td ensure

that retrenched teachers with inadequate experience and specialist teachers were
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not posted as CRC Co-ordinators. The witness, Director of Public Instruction

replied that, SSA appointed apProximately 1300 CRC co-ordinators and had given

induction Eaining io them. He added that earlier the excess teachers in a district

were postd as CRC Co-ordinators in other districts' But later' that Practice

was stopped.

CondusionVRecomrnendations

No comments'

Free supply of uniform

School uniforms constitute an expense which poor families were often unable

to afford, and thus lecame a barrier for many children to Pursue and complete

elemenury education. SSA norms provided for supply of two sets of un.iforms lor

all girls and boys belonging to SC/ST/BPL families in Govemment schools within

a ceiling of t400 per child per annum. During 2012-13 and 2013-14' SSAK made

the following prorisions for free supply of uniform to all girls' SC/ST/BPL boys

studying in Govenment schools.

Thble : Details of Outlay and ExPenditure on free supply of uniforms

Year No. of Children Amount provided

in SSA Plan

Amount sPent

2012-13 937901 37.52 29.36

2013-14 843472 33.74 29.20

(Source: SSAK)

: Details of free supply of uniform in 42 test checked Govemment schools

revealed that 1037 students in ten schools were not provided free uniforms during

2012-13. During 2013-14 also,3450 children in 34 schools were not provided

school uniforms. In eight schools, uniforms were issued in February and March

2014 i.e., just before the close of the academic year The main reason for delayed

supply or non-supply of uniform during the year 2013-14 was a delay of six

months (Decernber 2013) in issuing purchase guidelines'
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The Seffetary stated in the Exit Confer€nce (December 2014) that delay in

empanelling of vendors for supply of uniform during 2013-14 resulted in delay in

issue of purchase guidelines. He further stated that from this year onwards each

school would be permitted to identify suppliers for the procurement of uniform to

avoid delay.

rhe objective or providins r':*,::;;*"" to cwsN in seneral schools

was not met. The CWSN were not medically assessed' Blind CWSN were not

provided with Braille books, braille kits and audio equipmeni during 2009-2014'

Resource Teachers to train CWSN were not qualified' A disProponionately larye

number of RTs were trained in MR resulting in children widr other disabilities

being deprived of suitable resource suppoft. The functioning of the itTs was also

not satisfactory. They did not prcPare IEPS to modtor the individual performance

of each CWSN. Majority of the RTs did not utilize even one third of the school

working days to provide resource supPort to CWSN. Statistical information on the

number of Out of School chiklren available with SSAK was not reliable and

therefore the high enrollment figures reported, cannot be accepted as correct'

School mapping exercise condu&ed by SSAK in 2010 and 2013 for obtaining

information on availability of schools for identifying areas rvhere new schools

needed to be opened was ineffective. Several MGLCs were functioning ir
Thiruvananthapuram disuict even though there were schools within reasonable

distance. Necessary instructions were not issued to shut down these MGLCS and to

mainsheam the children in regular schools, to protect employnent of educational

volunteers. Tests on learning levels of children conducted at the instance of Audit

revealed very poor learning levels indicating necessity for preparing them

adequately {or the next grade. Deployment of Block R€soulcrl Persons and CRC

Co-ordinators to Provide on-site academic supPort to teachers in Governmenvaided

schools was not as per norms. Post of CRC Co-odinators were used to

accommodate specialist teache6 and retench€d teacheN with inadequate

expedence and resulted in failure to achieve the objectivtr of enhancing the

capabilities of teachers.
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Recommendations

SSAK may:

. Thke steps to conduct medical assessment of CWSN for monitoring

progress and insist on pr€paration of IEPS;

. Prepare norms lor engagement of RIs based on number of CWSN and

nature of their disability and deployment across the State as per the need;

. Conduct household survey to identify all OOSC in the State and ensure

their attendance in schools'

. Focus on enhancing the quality of teaching to ensure higher learning

levels among children; and

. Engage orrly qualified BRc Tlainers and CRc co-ordinators and deploy

them as per norms,

[Autlit paragraph 11.11.4 to 2.13 contained in the Report of C & AG of India for the

year encled 31"' March 2014 (General & Social Sector)l

Notes received from Government on the above audit paragraph is included os

Appendix Il.

53. When enquired about the timely supply of uniforms, the Secretary replied

that, during 2016-17, handloom clothes were supplied as school uniforms.

54. The Committee asserted that, the MHRD proposes a centralised pattem

for enhancing the quality of teaching, But the situation in Kerala is different from

North Indian States. The Committe€ further opined that the utilisation of funds

would be more flexible to local requirements. If a proposal in this would be

utilized, modern technology for capacity building could be used. The Committee

opined that th€ SSA would take steps to enhance the quality of teaching to ensure

higher learning levels among children and consolidate proposals from BRCs and

DPIs and directed to send these proposals to MHRD.
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Conclusions/Rccommcndations

55. The Committee opines that rh.e SSA should take steps !o enhance thequality bf teaching to ensure higher learning levels among chihr.n ..ra.on_UO"t"
proposals from BRCs and DpIs and dirccb the depanment to send these pmposals
to MHRD.

Thiruvananthapuram,
lst July; 2019.

V. D, SAIITEESAN,

Chairman, .

Comm inee on p ubiic,k counts.

*4c lq
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APPENDIX - I
SUMMARY OF MAIN CONCLUSIONSIRECOMMENDATIONS

sl.
No.

Para
No.

Department
Concerned

ConclusionV
Recommendations

I 2 3 4

I 9 Local Self
Govemment
D€panment

The Committ€e observed that delay in proper
releasing of fund from local self government
institutions to 5SA projects and hence major
activities of SSA lacked focus and it caused
reduction in further Govemment of India fund
release. So the Committee directs the LSG
department to take necessary steps for timely
release of funds to SSA from LSG institutions
without diverting it to other heads.

2 10 General Education
Depanment

The Committee directs the Education
department to inform the pmject details
including the beneficiaries well in advance to
LSGD and to deduct the total out lay from the
original plan fund and earmark it for SSA itr
the same manner as it was done in the case of
RMSA. The Committee recommends that
there should be a system for the timely
allotment of fund for the SSA scheme through
advance deduction from the plan fund well
before releasing to LSG institutions.

3 23 General Education
Deparhent

The Committe€ finds that the drop out of
children at the elementary level of education
is an issue of concem and opines that SSA
had no mechanism to d€termine the number
of school drop outs every year. The
Committee directs the department to conduct
a detailed survey every year with special
focus to particdar localities to determine the
enrollment and drop out of children.
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1 2 3 4

4 24 General Education
Departsnent

The Commitee observes that lack of proper
action is one of the major hurdles in the
implementation of the prcgrammes meant to
prevent sihool drop outs. The Committee
directs SSA to implement short tetm and long
term plans to retain childrcn in schools and
directs the deparunent to take measures to
determine the number of school droDouts,

5 25 General Educaion
Department

The Committee remarks that high percentage
of children remain o of school among
different disadvantaged and social category
goups at the elementary level of education
and recommends to .evolve a mechanism for
distribution of budget aUocation on the basis
of rhe number of beneficiaries in every BRC.

6 26 General Education
Departnent

In order to retain children in schools, the
Committee directs the depanment to take
steps for providing temporary jobs on rotition
basis to mothers of children in the boarding
schools, in all tribal habitats.

7 33 General Education
Department

The Committee direcs the department to
conduct proper and regular medical check ups
and to keep track of medical assessment
records of all CWSN to ensure that no child
should be refrained from receiving eligible
facilities.

I 34 General Education
Department

The Comminee observes that SSA do not take
chil&€n to assessment camps that results in
its failure to determin€ rhe extent and type of
disability and due to this even MR children
who need regular medical attention arc denied
appropriate suppon services and special
Eaining. Therefore the Committee dfu€cts that
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1 4

medical checkup should be properly

conducted and children who already posses

disability certificate must be exempted ftom
attending medical camp. It also suggests that

a general validity period of three or five yean
should be fixed for the disability certificates

once issued except for the cases that have a

chance for early change of status.

9 J5 General Education

D?arheDt
The Committee smssed the need for a

scientific methodology for the early detection

of leaniing disability in children and direcs
the DPI to r€son the matter to Gov€mment.

It also dircc1s the 'General Education

department to take up the matter with h€alth

departrnent to strean ine the procedure.

10 General Education

Department

Tte Committee directs the depaftnent to

ftrmish the details about the preparation of
Individualised Education Plan and details of
traiDing given to the general school teachers

for preparation of IEP.

11 42 General Education

D€partment

The Committee observes that SSA failed to
adhere to the stipulations required for
appointment of resource teachers and dhects

that the depafiment should take utmost care to

tain the resource teachers to suppon children

suffering from each R?e of disability like
blinrlaess, hearing impairment etc.

t2 43 General Education

Deparment
The Committee remarks that same number of
resource teachers arc appointed in the BRCs
irrtspective of the number of CWSN trained

there which results in uneven distribution of
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1 2 ? 4

support services. The Committee suggests

that the number of resource teachers

appointd should,be commensuate with the
number of CWSN.

13 45 General Education
Department

Xhe Committee rccommends lhat SSA should
identify locations to build new schools,
schools that require upgadatioq provision
for availing vehicle facility, and unaided
schools for promising 2596 free education and
insists the General Education Deparhent to
fumish a detailed report on this.

t4 48 General Education
Departuent

The Committee direcls that SSA should
prepare a calendar for the print order and
indenting for the timely distribution of book.

General Education
Depafiment

The Committee recomEends that the General
education Depaftnent should take appropriate
steps to ensue better performance of the state
in the national achievement suwey and
sample suryeys should be conducted once or
twice beforc Novenber Every year

16 55 General Education
Depanment

The Committee opines that the SSA should
tak€ steps to enhatrce the quality of teaching
to ensu€ higher learning levels among
chiltlren and consolidate proposals fmm
BRCS and DPIS and dirccts the deparhe to
send these proposals to MHRD.
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Appendix-II

APPENDICES FROM AG'S REPORT

Appcndir 2.l
Dctsils ofsxmpts of bcncfici.ry survcy

(Rcfcrcncc: Pr..grsph 25; P.gc t5)
.. CWSN Survcy

st.
No.

-t.'.
2

l
'2

._1

_-t .-

t
I

Prrticuhri ln Strte Selocted
Distrlct/BRCs

Included in
Benefici.rJ

Surv€y
No. ot lJtsltrcls
No. of lll{Cs

rrics of CWSN
No.-.f Vl*"f rv l.n"ir"a-- - -
iio. of ttca;nc tmo"ir.rr
No. of Spccch lmpairmcnt
No of Orthopcdically lmoaircd
No. of Ccrcbral Palsv
No. ol'Mcnrally Rcurdcd
No. of I.carninp I)isabililv
r.in.ol V"r,ipr" rXulif iry
No. ofnutism Spcciium -

Diso(icr

_. _168_

' .rTrs
,._'3!-q1

- "q.sr_
. _lot2?..
.- 1,4pL

.?s,4J!
. ._res1l

!i91
. 2016

___ ,t
__. -,?l
-__-.-$eo

-_-_ -rq24
895

5

-.. 2l

46'7

i l5

.
2t0

7nToisl No. of CWSN (2013-t4) 178201 23650

tr. (X)SC Survcy

District No. ofOOSC surv€ved
l h iruvananthapuram__

Patffinamthitta
lirnakulam
'lhrissuri:_ -__ - -
NAsaragQo

Wayanad

to
t5
2'l
55

Tolrl
'128

829,2019.
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APPcndi! 2.2

'l rblc showing numbct of ClvSN in cacD catcgory and R I$ dcPloycd

oacfcrcrcc: Paragr.ph 2.? 2.5; l'sgt 2l) :

Vl- visld lopaimcnl {l-ow!rs!!nl
lll Iled;ng lmp! rm(r'

Sl - Spoc.h lmplirGnr No Rl\ h.ving DcBu in Sloci.l liduqlion 18

NtR - Monul Rclddalion No Rlrhuvftsl)'poma,nsp.ci.lldu(ifon l?1'

t-l - l,oconoror lnpanm.or . lol.t lll,

LD - l.dril3 Disbitny ' includs I R li havinB DiDiorna 
'ncdnnunnv 

B4!d l'thrbiliqion (DclrR)

vt).uuniplcl)rstrtiry 

-

sl. BRC

Atnd Hr&sl LI MR LD. CP MD

cwsN

z
E:
z z 2

, ,
z
,

z

! I: a

I

2

l
4

5

1

E.

t0

l?
13

't5

IE
l9
10

lhiruv{la_ .-.

Kgrhqpnsal!! , .

!1!kr ..__....,

972
321
112

!11
:.r,rJ

200
l56
402

-.e?
?1)
.l!r
z2a

,.6'14
!?l
qr,l

-27.1

..7Jl

: !o!

0
2

_0

.0

,.0

_._0

,0
:_q

I

I

2
2
0

.1,{rl
lt4

_l 
(M

_ !n)

it't

?66

Bl
54

ll5
ll7

-154

I25
,{tl

,t6l
2i0
I25

0

0

0

2

I

I

14

6t
4E

22
26
21
9l

t6
26
?8

5'
t6
ll

EE

l0l
't9

I
0
0-o

,9
0
o
0

0

0

0

251

t26

146

)?e
t12

294
l7l
275
141

129
ll7
t27

lll
4]

19,1

4l
r9t

. ?tit

1

l

5

t2
4
!0j

t0
5

9
5

t0

!
5

.p

3l

.l{),i
t02
i88
32E

;5_9'o'

470
t9?
124

228
116
t65

55

las
r5f
I t5

,229
98

!
,0.

-0.
q
q
0-

0
0

-b

0_o

0
0
0
0

42 0
0

0

,'q
q

I
0
0
5-t

-d
,3-

0

0
0

.q

22

'b
t2

3-j
tl
2i

59-t
2l'-j

l0
2

23

;
0
0
0

0
q
0
0
0

0
0
0
0
0

0

3E

24

E]

.]!
t3

tqr
Jo
ll

.l
23
29

..-!t
I]
t6
29

132

0

I

0
2

l

0
0

-0
0
0

r0t?
I t22
ll:5

t20l
l4il
1880

1291

E8l

t25l

4^l
1,165

ll

:

)i

'1

4

t2

-0
'to
)o
48

-6?
5l
l3

_tl
t5
t2

22

-E
25

, _i6
3l 0 t8
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Appcndir.t.l
FDW! retrircd in schoob duc to trck of inforllttio! rbout th. b.ntfici.ri.s

(Rd..rt.cc: Prngr.ph 3.1.4; p.g. t4)

sl.

No.

No' oi lDws
kept iir school.s
ttud.nE hiv. lefl

iflcr the

I Thiruvananthapurbm GGHSS Cottonhill 144
2 Aningal SSVHS Chirayinkil
3

Kollam

SNSMHSS EllmDalloor
GLVHS Kadspp4
MynacaDally

5
Vinala Hrudaya HS
Pattathanam 6

6
Kotbratkara CHS (Cirls) Kadan 7

1 VCSS Ambikodavam I
E

Wandoor

GHS f<ir Girls, Wandmr 8
9 RMHS Melattur 47
l0 CHSS Pookottupadam
ll GHSS Thuvvur
l2 GHSS Thiruvali 5

l3 HS Thachinganadam I
I4

Tirur
NMHSS Thiruoavaya 9

l5 CBtIS Tirut 5

l6 GHSS Kandancherv I
t7 Mal National HS Kqlatblr I
l8

Palakkad

oduvayur 5

I9 tudunaearam 5

20 KKMHSS Vandithavllam l8
2l GHSS Muthalamada 49
22 GHS Alanallur
23 GGHS Nenmara l6
24 HS Mundur 9

25 GHS Koppam 3

VMHSS Vadavannur 5

27 Ott+alalh Govt. HS Cherpulassery

. .::. , Total t70 .
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APP.dir 3.2

Ltrffisdroob rrh€r. building3 |,|,.tt-|rot complet€d tnd lrborrtorie.! donltructcd
withoutrd.qurt ficilitics .i

(R.f!.tflc.: Prnsrtph 3.2.4; Prg. 88)

ii. Lrbortorid .onnrucacd without cl.ctricity, wrsh brlinlj
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